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•...Respondents

Sy virtue of the present application, shri
Madhukar/applioant was praying for quashina of the order
dated 1.3.Z001 whereby sealed cover procedure had been
adopted with respect to the promotion of the applicant. He
wanted a direction to promote hlin to the Junior

Administrative Brade (JAG) with effect from the date his

immediate junior had been promoted.

2.

3.

The application was being contested.

curing th. course of submissions. learn.a coun^.i
had cirawn our attention to. ..e of
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Affairs, promoting the applicant in the JAG ' w.e.f,

16.12.93.

Part of the relief has been granted. To that

extent, there is little controversy. The grievance of the

applicant presently ,is that consequential benefits have not
/

been granted. The order now produced, reads:

Thf President is pleased to appoint Shri
Mfclhukar, Grade-I officer of Delhi, Andaman &
Nicobar Islands, Lakshadweep, Daman & Diu ' and
Dadra & Nagar Haveli Civil Service (DANICS) to

Administrative Grade of the Service
with effect from I6th December,1993.

f.; m appointment, the name of ShriMadhukar will appear at sl.No.94-A below the name
or onri K.K.Jindal and above the name of Shr5
Ra^iv Kale in the Ministry of Home Affairs
itot.Lfication No, 14016//i6/94-UTS-~II dated 9th
August, 1996."

5. Indeed, perusal of the order shows that

consequential benefits have not been accoVded to the

applicant. We take liberty of mentioning to the other

decision of this Tribunal between the parties in.
0.A.2647/99 decided on 26.7.2000. The operative part of
the same reads:

8. After the review DPC makes its
recommendations, the respondents should take a
final decision thereon within two weeks of it<;

promoted, such promotion will take effect from
the date ot promotion of his Immediate junior and

tenem" Soc '̂ts!'®' consequential

earlier occasion,, this Tribunal had

directed that in case the applicant is promoted from the
date his junior had been promoted, consequential benefit
was to be given to him. The same has not been given. In



/dkm/

fact, whenever there Is a decision of this'Tribunal between
the parties, this is a necessary consequence of any such
benefit that would have accrued.

Accordingly we direct that respondents shall give
the necessary consequential benefits accruing to the

applicant from the date he has been promoted in the

order dated 25^2.2003. O.A, is disposed of,

f

( ffiovind
timber

.Tampi ) ( V.S. Aggarwal )
Chairman .


